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I Preamble 

Hon’ble National Green Tribunal, Principal Bench has registered an application OA 

110/2019 based on the complaint received by post from Dr. Ponguleti Sudhakar Reddy, 

MLC. The application is against Polavaram project regarding submergence in Bhadrachalam 

and displacement of hundreds of families without any plan for rehabilitation. The case came 

up for hearing before the Hon’ble Tribunal on 26.03.2019, 27.09.2019, 07.11.2019 and 

20.02.2020.  Hon’ble NGT, Principal Bench vide order dated 20.02.2020 has constituted a 

committee comprising of representatives of CPCB, Additional PCCF, Telangana State 

Pollution Control Board and District Collector, Khammam to examine the issues raised in the 

complaint. The main allegations made in the representation are as follows: 

1. Submergence and effect on people is going to increase from 286 habitations to 371 

habitations and 44,000 families to 1.05 lakhs families respectively. Project displace 

persons are about 60-70% are from backward tribes such as Koya, Kondreddy etc but 

there is no plan for their rehabilitation 

2. Displacement of people in Telangana, Odisha and Chhattisgarh are not considered by 

Central Government and Andhra Pradesh. 

3. The irrigation potential is increased from 7.2 lakhs acres to 15 lakh acres which 

requires increased storage of water in the reservoir which will result in more 

submergence. 

4. Though Polavaram project is a national scheme, several changes were made without 

the consent of Central Government and upstream states. Hence this cause 

submergence and displacement of people in Telangana, Odisha and Chhattisgarh 

more particularly on Seetaramaswami temple, Bhadradri Kothagudem district 

 

II  Orders of the Hon’ble Tribunal  

The Hon’ble NGT, Principal Bench vide order dated 20.02.2020 has directed as follows: 

“Since this Tribunal has already constituted a four member joint Committee comprising of 

representatives of CPCB, Additional PCCF, State PCB and District Collector, Khammam in 

Original Application No. 857/2018, Dr. Pentapati Pulla Rao v. Union of India & Ors. 

concerning the same project, the same Committee may look into the grievance of the 

applicant and give a separate report by email at judicial-ngt@gov.in by the next date of 

hearing. The CPCB will be the nodal agency for compliance and coordination.”. Copy of the 

Hon’ble NGT order is placed as Annexure-I. 
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III Composition of the Committee 

As directed by the Hon’ble Tribunal, the committee was constituted comprising of 

following members: 

S.N Name of The 

Member 

Organization Organization 

representing 

1. Sh. Venkateshwar 

Reddy 

Executive Engineer, Irrigation 

Department, Kothagudem  

District Collector, 

Bhadradri Kothagudem 

(Khammam) 2. Sh. V. Ravi Shankar Environmental Engineer Telangana 

State Pollution Control Board, Regional 

Office, Kothagudem 

3.  Dr. C. Palpandi Scientist-C, Ministry of Environment 

Forest and Climate Change, Regional 

Office, Chennai 

Additional PCCF 

4. Sh. G. Hanumantha 

Reddy 

Senior Environmental Engineer, 

Telangana State Pollution Control 

Board, Zonal Office, Hyderabad 

Telangana State 

Pollution Control Board 

5. Smt. Mahima T, 

Scientist-D 

CPCB, Chennai (Nodal agency) CPCB (Co-ordinator) 

 

IV  Scope of the Committee 

The Committee has been vested with the mandate to examine the following aspects:  

1. To verify whether Polavaram project Authority have increased the maximum flood 

discharge from 36 lakhs cusecs to 50lakhs cusecs and relevant studies carried out and 

parameters considered for the study. 

2. To verify whether the irrigation potential is increased from 7.2 lakhs acres to 15 lakh 

acres which requires increased storage of water in the reservoir which will result in 

more submergence 

3. To obtain data on the Total no. of Project affected villages cum habitations cum 

families. 

 

V  Committee Meeting 

The committee convened its first meeting online on 06.08.2020. Sh. Venkateshwar Reddy, 

Executive Engineer, Irrigation department briefed about the complaint and also informed the 

committee about impacts the state of Telangana is anticipating post completion of the 

3



Committee Report in the matter of O.A. No. 110/2019 (PB)  
 

4 of 18 

 

Polavaram project and when it is in full-fledged operation. During the first meeting, it was 

clear to the committee that the state of Telangana is anticipating the impacts of submergence 

of Bhadrachalam town and Sh. Seetharamaswamy temple due to alleged increase in the 

maximum flood discharge from 36 lakhs cusecs to 50lakhs cusecs of Polavaram project. Sri 

G. Hanumantha Reddy, SEE, TSPCB, and Sri V. Ravi Shankar, EE, TSPCB have reported 

that apprehensions and issues raised by the Irrigation Department, Kothagudem are to be 

addressed by the Polavaram Project Authority particularly in submergence area  and in 

surroundings of Bhadrachalam town due to flood to be caused by proposed increase of flood 

discharge by the proposed Polavaram project. 

In order to clarify the apprehensions & allegations made in the representation and whether 

MFL is increased from 36 lakh cusecs to 50 lakh cusecs, the committee convened second 

meeting with PPA, WRD, Govt of AP, R& R Commissioner on 24.08.2020. WRD, Govt of 

AP made a presentation to the committee and explained the salient details of the Polavaram 

project. The committee discussed about the impacts likely to arise in Bhadrachalam town post 

completion of the project. The members present during the second meeting is as follows: 
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VI About Polavaram Project 

Polavaram Project (also known as Indira Sagar Polavaram project) is a multi-purpose 

National Project on the Godavari River in the West Godavari District and East Godavari 

District in Andhra Pradesh with an assessed Culturable Command Area of 2.91 lakh hectares 

and power generation potential of 960 Mega Watt (MW). It also has a provision for supply of 

23.44 thousand Million Cubic Feet (TMC) water as delinking water supply to 

Vishakhapatnam Steel Plant. An inter basin transfer of 80 TMC water annually to Krishna 

river basin is also envisaged. 

The total capacity of reservoir is 194TMCft at FRL 150 ft MSL and active capacity is 175 

TMCft at 25.4m MSL at crest level of spillway and inactive capacity is 19 TMCft (below 

25.4 m MSL). Catchment area is 307,800 km2 (118,800 sq mi) and maximum water depth is 

32.08 m at FRL 150 ft MSL.  

Table 1: salient features of spillway and reservoir 

Hydraulic details of Spillway 

Sl.No item Specifications 

1 Length of spillway 1118.90m (end to end including NOF & key blocks) 

2 Type of gates Radial crest gates 

3 No. of gates 48 

4 Size of gates 16m x 20m 

5 Maximum flood discharge 1.02 lakh Cumecs (36 lakh cusecs) 

6 PMF 1,41,435 Cumecs (Approximately 50 lakh cusecs) 

7 Sill level Crest level +25.72m 

8 Full reservoir level +45.72m 

9 Radial gates 48 no.s 

10 Size 16m x 20m (W x H) 

11 Road bridge over spillway 9.675m wide & level +54.00m 

Details of Reservoir 

12 Total capacity 194 TMCft at FRL 150 ft MSL 

13 Active capacity 175 TMCft (at 25.4m MSL crest level of spillway) 

14 Inactive capacity 19 TMCft (below 25.4 m MSL) 

15 Catchment area 307,800 KM2 

16 Surface area 600 KM2 (230 sq mi) 

17 Maximum water depth 32.08 m at FRL 150 MSL 
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Stilling basin 

18 Total length 110m 

19 Invert level +9.25m 

20 Invert level of end sill +14.00m 

21 Maximum water level in 

basin 

+33.49m 

 

The project comprises of the following: 

1. 2310 meter long Earth & rock fill dam with gross storage of 5.91 BCM at FRL +150 

ft and an 897.50 Km long gated spillway 

2. A left main canal (LMC) system with 181.50 KM long main canal 

3. A Right main canal system (RMC) with 174 Km long main canal 

4. Power house of capacity 960 MW. 

 
Figure 1: Inundation map of the Polavaram project 
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Figure 2: Satellite images Bhadrachalam and project site 

 
Bhadrachalam temple is at an average 

elevation of about 62m and town is at average 

elevation of 55m 

 
Polavaram project site is at elevation of about 

45.72m at FRL lower than Bhadrachalam 

River 

Godavari  
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VII Summary of Allegations made in the application and anticipated Impacts by 

State of Telangana in Bhadrachalam and Clarifications given by Polavaram 

Project Authority and Water Resource Department, Govt of AP, Review of 

available documents by the committee and observations of the committee 

The state of Telangana is anticipating impacts from Polavaram project to occur in 

Kothagudem district and the committee members Sh. Venkateshwar Reddy and Sh. 

Ravishankar are representing District Collector Kothagudem. The committee first listed out 

the issues or impacts anticipated by state of Telangana and then interacted with Polavaram 

Project Authority, WRD, Govt of A.P, R & R Commissioner and reviewed the documents 

such as backwater study carried out by CWC, relevant portions of interstate agreement, 

relevant portions of AP reorganization Act, 2014 where state of Telangana has accorded 

consent for Polavaram project, affidavit filed by CWC, clarifications given by CWC to 

parliamentary standing committee. The Committee has summarized the issues raised in 

complaint, other issues not mentioned in the complaint but anticipated to occur in Telangana, 

discussions and review of documents in sections VIIa to VIIi. 

 

VII.a Issue 1: The scope of the Polavaram Project has been revised after obtaining sanction 

from CWC and EC from MoEF & CC. Several changes were made without 

the consent of Central Government and upstream states 

Clarification given by WRD, Govt of AP: 

a. The Polavaram Irrigation Project is being constructed strictly in accordance with the 

provisions of Interstate agreement Dt. 02.04.1980 and with GWDT Award 1980. The 

scope of the Project (FRL/MWL +45.72 Mts., Gross storage capacity at FRL 194.60 

TMC and the ayacut under the project 7.20 Lakh acres) have not been changed during 

construction. 

b. Hon’ble Supreme Court of India on the specific request of the state of Odisha, during 

hearing of OS.4/2007, appointed a committee of CWC officials along with an external 

expert Shri M. Gopala Krishnan to study whether the dam in question is being 

constructed as per the GWDT Award-1980 or not The CWC team and independent 

expert Sri M. Gopala Krishnan appointed by Hon`ble Supreme Court  visited the 

Project site, held discussion with the technical team of the states of Odisha, Andhra 

Pradesh, Karnataka and Chhattisgarh on 23rd and 24th of May 2011 and submitted 
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their report to Hon’ble Supreme Court and in their report made the following 

observation: 

o “The team comprising the members of the Central Water Commission 

including Supreme Court nominated External Expert as an associate is fully 

satisfied that the planning of the Polavaram Project and limited construction 

activities seen so far at the Polavaram dam site are in tune with approved 

project and GWDT provisions”.  

Observations of NGT Committee: 

Copy of the affidavit filed by Central Water Commission in the matter of IA No. 1572 and 

1578 of 2006 and IA  No. 2190/2008 in Writ petition (C ) No. 202 of 1995 is placed as 

Annexure-II where CWC has clarified that “ the matter of design of the dam and its operation 

schedule is left to the Central Water Commission which it shall decide keeping in view all the 

agreements between the parties, including the agreement dated 2nd April, 1980 as far as 

practicable; and if there is to be any change in the operation schedule as indicated in the 

Agreement dated 2nd April, 1980 it shall be made only after consultation with the States of 

Andhra Pradesh, Madhya Pradesh and Orissa. The design aspects shall, however be left 

entirely to the Central Water Commission. 

The committee is of the opinion that the scope of the Project has not been changed.  

 

VII.b Issue 2: Increase in maximum flood discharge from 36 Lakhs Cusecs to 50 Lakh 

Cusecs 

Clarification given by WRD, Govt of AP: 

a. The Spillway of Polavaram Irrigation Project is to be designed for a flood discharging 

capacity of 36.0 Lakh Cusecs (which is corresponding to 1 in 500 year return period 

flood) in accordance with the provisions of the Interstate Agreement Dt. 02.04.1980 

and GWDT Award 1980.  

b. But as per provisions of BIS Code-11223-1985 spillway shall be checked for safety of 

the structure for a flood discharge corresponding to PMF. Accordingly, the structural 

safety of the Spillway of PIP has been checked for the PMF of 1,41,535 Cumecs 

(i.e.50 Lakh Cusecs).  

c. As per the Rashtriya Bhar Ayog(RBA), 1980 the recommended floods are 1 in 100 

years return period flood for protection of urban areas and 1 in 25 years return period 

for rural areas.  
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d. However as per Inter State agreement Dt. 02.04.1980 and GWDT award 1980, the 

Back Water Studies for PIP are to be carried out for a flood of 36 Lakh Cusecs. 

Accordingly, the Back water Studies were carried out for a flood of 36 Lakh Cusecs at 

a pond level not exceeding RL +140 ft., (+42.67 Mts.) as specified in the interstate 

agreement.  

e. Besides this, it was also ensured that the Operation schedule prescribed in the above 

Interstate Agreement dated 02.04.1980 has been fulfilled in the present design of 

Spillway.  

f. The CWC, submitted an affidavit before the Hon’ble Supreme Court, New Delhi in 

I.A.No.1572 and 1578 of 2006 and submitted as follows.  

 The agreement dated 02.04.1980 between the States of Andhra Pradesh, 

Madhya Pradesh & Orissa has been made a part of the Award. As per 

agreement the Polavaram Project spillway should be designed for a flood 

discharge capacity of 36 lakh cusecs at Pond level of +140 ft. (+42.67 Mts.) & 

draws a spillway regulation schedule for discharge upto 36 lakh cusecs.  

 As per criteria laid down in BIS (Bureau of Indian Standard) code 11223-1995 

“fixing the Spillway Capacity of the Dam”, Polavaram Dam comes under the 

category of large dam and is required to be designed for Probable Maximum 

Flood (PMF). CWC has estimated PMF for Polavaram Project as 141535 

Cumecs (about 50 lakh cusecs) and recommended it as the design flood for the 

project. This is required to ensure safe passage of flood-during an extreme 

event and thereby ensuring safety of the Dam. While recommending the 

design flood, CWC also indicated limitation of the study & made suggestions 

for review of design flood for upstream projects as is the usual practice.   

 However, PMF is not to be used for estimation of submergence due to 

backwater effects. The Rashtriya Bhar Ayog (RBA) 1980 has recommended 

for 1 in 100 year return period flood for protection of urban area and 1 in 25 

year return period flood for rural areas. Therefore, the backwater studies 

carried out for a discharge of 36 lakh cusecs which corresponding to 1 in 500 

year return period flood is much on higher side than norms of RBA.  

g. The Project Authority has carried out the study using Standard Step Method, CWC 

also carried also carried out an independent study using MIKE 11 model which is 

technically superior. On comparison of the results of the two studies, it has been noted 
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that the study conducted by the Project Authority shows higher backwater profile by 

about 3 meter Orissa / Chhattisgarh territory which is more on the conservative side.  

h. The Polavaram Irrigation Project has been envisaged to feed irrigation water to an 

ayacut of 7.2 Lakh Acres. There is no change in the ayacut proposed to be irrigated 

under the Project. 

i. During the inter-state meeting held at Central Water Commission on 29.10.2007, 

CWC has clarified that  

j. “In accordance with BIS code on fixation of spillway capacity the design inflow flood 

adopted for the dam is PMF (about 50 lakh cusecs) and not 36 lakh cusecs which was 

1 in 500 year return flood. This has been done from the view point of safety of the 

proposed dam and with this there is no violation of the Godavari award. The FRL has 

been kept as 150 ft. in accordance with award of tribunal. Changing the design flood 

to 50 lakh cusecs (PMF) and still using 36 lakh cusecs flood for backwater studies 

does not violate the provisions of the award”. 

k. Copy of minutes of inter-state meeting held at CWC on 29.10.2007 is placed as 

Annexure-III. Copy of the backwater study carried out by CWC using Mike-11 is 

placed as Annexure-IV. The clarification given by CWC to the Department related 

Parliamentary Standing Committee on Home Affairs is placed as Annexure-V and it 

reads as follows: 

l. “As per GWDT award 1980, back water studies were carried out by CWC for 36 lakh 

cusec discharge and no such studies were carried out for 50 lakh cusec discharge. 

Keeping the safety of dam in view, CWC revised the design flood from 36 lakh 

cusecs to 50 lakh cusec as per criteria laid down in Bureau of Indian Standard code IS 

11223- Guidelines for fixing Spillway capacity. The design flood is meant only for 

fixing the size of spillway gates and not to be used for backwater studies. 

m. AS per BIS code 12094-2000 titled “Guidelines for planning and design of river 

Embankments (Levees), 1 in 25 year return period flood in case of predominantly 

agricultural areas and 1 in 100 year return period flood for townships/ industrial areas 

are to be adopted for design of embankments. In this case, 1 in 25 year flood is 22 

lakh cusec and 1 in 100 year flood is 29 lakh cusec. As per existing provisions of 

maximum designed flood to be adopted for backwater is a 1 in 100 year flood but in 

spite of the above, a flood of 36 lakh cusec (500 year frequency) has been considered 

which is on the conservative side. Therefore, backwater study carried out for 36 lakh 
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cusec is much on conservative side and studies with 50 lakh cusec discharge is not 

required.” 

Observations of NGT Committee 

The Committee based on the clarifications furnished by CWC is of the opinion that the dam 

is designed for 50 lakh cusec for safety reasons and 36 lakh cusecs to be considered for 

backwater studies. Hence, no further backwater studies are envisaged by the committee. 

 

VII c Issue 3: Displacement of people in Telangana, Odisha and Chhattisgarh are not 

considered by Central Government and Andhra Pradesh 

Clarification given by WRD, Govt of A.P and R & R Commissioner 

Polavaram project Authority and WRD, Govt of A.P have considered the impacts and 

displacement of people in Telangana, Odisha and Chhattisgarh and extent of impacts assessed 

by the Polavaram project Authority and WRD, Govt. of A.P is summarized in table 2. 

Table 2: Extent of land and families affected by Polavaram project as assessed by Polavaram 

project Authority 

Sl. 

No 

State Extent of land affected  Total No. of 

project  

affected 

families 

No. of 

Persons 

affected 

Remarks 

1 Odisha 648.05 Ha of land in 8 

revenue villages of 

Malkangiri district 

1002 6316 

persons 

As per the 

information 

provided 

by WRD, 

Govt of AP 

during 

meeting 

and based 

on the 

documents 

provided 

by them. 

2 Chhattisgarh 795.59 Ha of land in 4 

revenue villages of 

Dantwada district 

2335 11766 

3 Telangana 136 villages, 211 hamlets and seven mandals of 

Khammam district (exempting 12 villages of 

Burgampadu mandal) were classified as submergence 

area and transferred to the residual state of Andhra 

Pradesh during AP re-organization Act, 2014. Hence 

the case of displacement of people in state of 

Telangana does not arise. 
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As per the interstate agreement on 02.04.1980 among the states of Andhra Pradesh, Madhya 

Pradesh and Odisha and final order of GWDT, the states of Odisha and Chhattisgarh can 

exercise option either for protective embankments along river Sabari and Sileru with 

adequate drainage sluices to protect the lands and properties likely to be affected in their 

territories due to construction of Polavaram irrigation project at the cost of the project or for 

compensation for the areas and properties going to be affected in those states. 

Observations of the NGT Committee 

The Polavaram project is nearing completion. Though assessment of project affected area and 

persons in Odisha & Chhattisgarh is carried out but either rehabilitation plan or construction 

of protective embankments is only proposed and not undertaken by project authority since the 

states of Odisha & Chhattisgarh are yet to give their consent for either one of the options. 

State of A.P may pursue with the state of Odisha and Chhattisgarh and obtain their consent 

for either one of the options. Polavaram project Authority, GWDT and CWC may also look 

into the issue and assist the states in choosing the most beneficial & safest option among the 

two. 

Further as per information furnished by R & R Commissioner, the total no. of villages 

affected by project only in Andhra Pradesh (including the seven mandals of Telangana 

transferred to A.P) is 371. Contour-wise submergence of villages in Andhra Pradesh from 

Polavaram Irrigation project Head works is enclosed as Annexure-VI. The rehabilitation of 

project affected people as per Land Acquisition Rehabilitation and Resettlement Act, 2013 in 

West Godavari district in A.P is under progress while in East Godavari district socio 

economic survey and the eligibility list of project affected families is yet to be prepared. As 

per the information gathered by the committee the project affected families in A.P mainly 

belong to backward communities. 

The committee submits that the WRD and R &R Commissioner shall expedite the matter and 

the project affected families in AP may rehabilitated as per LARR Act, 2013 within a time 

period of six months.  

 

VII.d Issue 4:  Increase in the Irrigation potential from 7.2 lakhs acres to 15 lakh acres 

which requires increased storage of water in the reservoir which will result in 

more submergence  

Clarification given by WRD, AP: The Polavaram irrigation project is envisaged to feed 

irrigation water to an ayacut of 7.2 lakh acres. There is no change in the ayacut proposed to 

be irrigated under the project. 
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Observation of Committee: The committee agrees with the clarification given by WRD, A.P 

 

VII.e Issue 5: Bhadrachalam town is located in left bank of Godavari. If FRL is maintained 

in Polavaram dam for some days post completion of the project, entire 

drainage water of Bhadrachalam town may be stagnated and may require 

lifting by motors. 

 

VII.f Issue 6:  Opposite to Bhadrachalam town on right side, local streams are joining 

Godavari, these streams are likely to be stagnated if water is maintained in the 

reservoir at FRL of 45.72m which may lead to some submergence locally for 

short periods. 

 

VII.g Issue 7:  Kinnerasani river joins on right side of Bhadrachalam town which may 

stagnate and may lead to submergence of area on maintaining FRL in 

Polavaram reservoir for some days post completion of the project. 

 

Figure 3: Satellite image showing Kinnerasani river joining river Godavari 

 

Clarification given by WRD, AP: The Full reservoir level (FRL) of Polavaram project is +150 

Ft i.e. +45.72m whereas the average level of Bhadrachalam town is +55m. 

Kinnerasani 

River 
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Observations of NGT Committee 

Polavaram Project Authority or WRD has not examined the issues 5,6 & 7 which are 

anticipated to occur by State of Telangana. The authority shall involve both the states 

examine the issues and devise appropriate safeguard measures. 

 

VII.h Issue 8:  More than 100 villages and important heritage sites of religious significance 

and heavy water plant etc which will face severe submergence in Telangana 

due to all effects including backwaters of the Polavaram project  

 

VII.i Issue 9:  To conduct public hearing in the affected districts of Telangana as per 

Environment Protection act. 

Clarification given by Polavaram Project Authority and WRD, A.P 

As per the clarification given by CWC to the Department related Parliamentary Standing 

Committee on Home Affairs: 

“Water levels estimated in back water studies carried out by CWC using MIKE 11 model for 

36 lakh cusecs discharge at various locations including Bhadrachalam is given in table 3. The 

level of Bhadrachalam temple is 62m, which clearly indicates that due to Polavaram project 

there will not be any additional danger of submergence to Bhadrachalam town/ temple.”  

Table 3: Water levels estimated by CWC using Mike-11 model 

Location Polavaram dam site Bhadrachalam Dummugudem 

Without Polavaram dam 32.94 m 56.47 m 64.00 m 

With Polavaram dam 42.67 m 56.87m 64.09m 

 

As per AP Re-Organization Act, in section 2, clause 90 “The Consent for Polavaram project 

shall be deemed to have been given by the successor State of Telangana”. 

Observations of NGT Committee 

CWC has carried out backwater study for 36 lakh cusecs using Mike-11 model and based on 

this study the project affected villages in Telangana were transferred to Andhra Pradesh 

during AP reorganization in 2014. Further CWC has clarified that The level of Bhadrachalam 

temple is 62m, which clearly indicates that due to Polavaram project there will not be any 

additional danger of submergence to Bhadrachalam town/ temple. 

Before according Environmental Clearance to the project by MOEFCC, public hearing was 

conducted by APPCB on 10.10.2005 at Polavaram (West Godavari district), Gummalladoddi 
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(East Godavari district), Gannavaram (Krishna district), Visakhapatnam (Visakhapatnam 

district) and Bhadrachalam (Khammam district) and thereafter MOEFCC has accorded EC to 

the project on 25.10.2005. 

 Polavaram Project Authority has informed the committee that Govt. of Telangana has filed 

OS 1 of 2019 on 19.3.2019 in Supreme Court of India in the matter of concerns   of the State 

of Telangana on same issues related to submergence. The matter is sub-judice and p Hon’ble 

Supreme Court. In view of the above, the Committee humbly submits to Hon’ble NGT to 

take decision on transferring the case to Hon’ble Supreme Court pl. 

 

VIII Overall Conclusions of the committee 

1. The Committee submits to Hon’ble NGT that similar matter OS 4/2006 on impacts on 

upstream states and backwater studies and OS 1 of 2019 in the matter of concerns   of 

the State of Telangana is sub-judice & pending in Hon’ble Supreme Court. In view of 

the above, the committee humbly submits to Hon’ble NGT to kindly take a decision 

on transferring the case to Hon’ble Supreme Court pl. 

 

2. The GWDT award clearly mentions that” the matter of design of the dam and its 

operation schedule shall be left to the CWC which they shall decide keeping in view 

all the agreements between the parties including the agreements of 2nd April 1980” 

The committee submits that as long as, the Polavaram project Authority and WRD, 

Govt. of AP abide by & are compliant with the Interstate agreement of 2nd April, 1980 

(among states of Andhra Pradesh, Madhya Pradesh and Odisha) and final GWDT 

(Godavari Water Dispute Tribunal) award 1980, sanction from CWC and EC from 

MOEFCC, further examining and studying the impacts of the project do not arise. 

Polavaram project is a national project and the States have already consented for the 

project 

 

3. Issues related to stagnation of drainage and stagnation of local streams & Kinnerasani 

river which may cause flash-submergence locally are anticipated to occur by State of 

Telangana post completion of the project if water is maintained at FRL for some days 

in the reservoir. But Polavaram Project Authority or WRD, Govt of AP have not 

examined these issues and within a period of six months, the issues may be examined 

and proper safeguard measures may be devised. 

 

16



Committee Report in the matter of O.A. No. 110/2019 (PB)  
 

17 of 18 

 

4. Since CWC has clarified that design capacity of dam for 50 lakh cusecs is done from 

the safety point of view and using 36 lakh cusecs flood for backwater studies does not 

violate the provisions of the award. So the backwater studies carried out by Polavaram 

project Authority in upstream states for 36 lakh cusecs may be considered as adequate 

and further backwater studies at this point may not be envisaged since the project is 

nearing completion.  

 

5. The Polavaram project Authority cum WRD, Govt of A.P may take complete 

responsibility for any adverse impacts solely arising out of the project in future days. 

The Authority may pursue with the states of Telangana, Chhattisgarh and Odisha on 

the anticipated impacts in their respective states, examine the issues and take proper 

remedial actions & safeguard measures to mitigate the impacts that are likely to arise. 

 

6.  The Polavaram irrigation project is envisaged to feed irrigation water to an 

sanctioned ayacut of 7.2 lakh acres and there is no increase in the ayacut to 15 lakh 

acres as alleged in the complaint. 

 

7. As per the interstate agreement on 02.04.1980 and final GWDT award the states of 

Odisha & Chhattisgarh have to give their consent and exercise either one of the option 

for construction of protective embankment or rehabilitation of affected people. 

Though the Polavaram project is nearing completion and it is assessed that 6316 

persons in Odisha and 11766 persons in Chhattisgarh will be affected but either 

rehabilitation plan or construction of protective embankments is only proposed and 

actual work is not yet undertaken by project authority since the states of Odisha & 

Chhattisgarh are yet to give their consent for either one of the options. State of A.P 

may pursue with the state of Odisha and Chhattisgarh and obtain their consent for 

either one of the options. Polavaram project Authority, GWDT and CWC may also 

look into the issue and assist the states in choosing the most beneficial & safest option 

among the two. 

 

8. As per information furnished by R & R Commissioner, the total no. of villages 

affected by project only in Andhra Pradesh (including the seven mandals of 

Telangana transferred to A.P) is 371 villages in two districts of West Godavari and 

East Godavari. The rehabilitation of project affected people as per Land Acquisition, 

Rehabilitation & Resettlement Act 2013 in West Godavari district is under progress 
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while in East Godavari district socio economic survey and the eligibility list of project 

affected families is yet to be prepared. The committee submits that the WRD and R 

&R Commissioner shall expedite the matter and the project affected families in AP 

may rehabilitated as per LARR Act, 2013 within a period of six months. 

 

9. The Committee submits to Hon’ble NGT that main issue is apprehensions about the 

project. In order to clarify all the apprehensions about the project and to address key 

issues the Polavaram Project Authority (PPA), Central Water commission, Godavari 

Water Dispute Tribunal & Water Resource Department, Andhra Pradesh jointly 

within a period of two months may convene a meeting with upstream states namely 

Telangana, Odisha and Chhattisgarh. During the meeting the upstream States may 

clarify their apprehensions and put forth the anticipated impacts due to Polavaram 

project and the same may be examined by PPA & WRD, AP and to devise appropriate 

mitigative measures to safeguard the dam and as well as interests of upstream states. 

 

 
Dr. C. Palpandi 

Scientist-C, Ministry of Environment 

Forest and Climate Change, Regional 

Office, Chennai 

 

 
G. Hanumantha Reddy 

Senior Environmental Engineer Telangana State 

Pollution Control Board, Zonal Office, 

Hyderabad 

 
Venkateshwar Reddy 

Executive Engineer, Irrigation 

Department Kothagudem 

 
V. Ravi Shankar 

Environmental Engineer, Telangana State 

Pollution Control Board  

Regional Office Kothagudem 

 

 

 

 

 

 

Mahima T  

Scientist-D  

Central Pollution Control Board 

Regional Directorate, Chennai 
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Item No. 06       Court No. 1  

  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

 
Original Application No. 110/2019 

 
 

Dr. Ponguleti Sudhakara Reddy    Applicant(s) 

 
Versus 

 
  State of Telangana      Respondent(s) 
 

   
 
Date of hearing: 20.02.2020 
 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

    HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER 

 

  

For Applicant(s): Mr. Sravan Kumar, Advocate  
   

 

 
 

 

 

ORDER 
 

 

 Grievance in this application is about adverse consequences of 

the Polavaram Project for lift irrigation scheme. According to the 

applicant, the project may result in displacement of hundreds of 

families without there being any plan for rehabilitation. 

 

 Since this Tribunal has already constituted a four member joint 

Committee comprising of representatives of CPCB, Additional PCCF, 

State PCB and District Collector, Khammamin Original Application 

No. 857/2018, Dr. Pentapati Pulla Rao v. Union of India & Ors. 

concerning the same project, the same Committee may look into the 

grievance of the applicant and give a separate report by email at 

judicial-ngt@gov.in by the next date of hearing.  The CPCB will be the 

nodal agency for compliance and coordination.  

Annexure-I
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 A copy of this order be sent to CPCB, Additional PCCF, State 

PCB and District Collector, Khammam by email for compliance.  

 

 The Committee will be at liberty to involve Collectors of such 

other Districts which may be relevant or any other Expert.  

List again on 04.05.2020. 

 

 
Adarsh Kumar Goel, CP 

 
 

 
 S.P Wangdi, JM 

 
 

                                   Dr. Nagin Nanda, EM 
 
 

 
Siddhanta Das, EM 

 
February 20, 2020 
Original Application No. 110/2019 

AK 
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